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SHRI MUKHTAR ABBAS NAQVI: Sir, he always raises a valid point.

MR. DEPUTY CHAIRMAN: But you raised a good point. This is a valid point
and that is why I have given the ruling also. ...(Interruptions)... But the only thing
is, you wanted a ruling from the Government! That is the problem. ...(Interruptions)...
Okay. Now, before that, there is a Supplementary List of Business. Shri Radha Mohan
Singh to move for consideration of the Central Agricultural University (Amendment)
Bill, 2016. Mr. Minister, can you explain what the position is? ... (Interruptions)...

Can you explain? Let me understand it.
MR. DEPUTY CHAIRMAN: This is only to include Nagaland. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): For historical reason, Nagaland
was kept out. That was their own decision. Now, if they wish to join, the people

of Nagaland should not be deprived. We fully support it.

MR. DEPUTY CHAIRMAN: It is already passed by the Lok Sabha. So, we will
just pass it. With the permission of the House, I am allowing it. Suspension has
already been made, so it is as per rule. It is in the Supplementary List of Business.

Since the House agrees, I am calling the hon. Minister to move the Bill.

GOVERNMENT BILLS
The Central Agricultural University (Amendment) Bill, 2016
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The question was put and the motion was adopted

MR. DEPUTY CHAIRMAN: Now, we shall take up clause-by-clause consideration
of the Bill.

Clauses 2 and 3 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
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The question was put and the motion was adopted
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MR. DEPUTY CHAIRMAN: This is called the constructive cooperation and the

constructive opposition. ...(Interruptions)...

SHRI JAIRAM RAMESH (Karnataka): Sir, I hope all of us have realized that
there is expenditure involved in setting up the University in Nagaland and by the
definition of the Leader of the House this Bill is a Money BIll. ...(Interruptions)...
This is a Money BIll. ...(Interruptions)...

SHRI KAPIL SIBAL (Uttar Pradesh): This must be sent to Lok Sabha.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Since last week, Mr. Jairam Ramesh has become
a great admirer of the Leader of the House. ...(Interruptions)... 1 think it is a good

thing. ...(Interruptions)..

SHRI KAPIL SIBAL: Sir, what is your opinion? Should this not be sent to
Lok Sabha? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Bill has been passed. Now, there is no point

in sending it to...(Interruptions)... We have already passed it. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): What Mr. Jairam and Mr. Kapil
Sibal are saying, I think a considered view will have to be taken one day because

there is no Bill ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is on record in the House and I have said it
from the Chair that if you think so, what is needed is a constitutional amendment.

...(Interruptions)...

SHRI ANAND SHARMA: Not that. ...(Interruptions)... Every Bill has a money

component and the Consolidated Fund of India is involved. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You are correct but...(Interruptions)...
SHRI KAPIL SIBAL: If I may state...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)..

SHRI KAPIL SIBAL: You are right. Every Bill has a financial statement
appended to it, which means moneys have to be expended and those come from
the Consolidated Fund of India. The danger is that if the Treasury Benches want to
raise an objection qua a Bill that may not pass here, they can term it as a Money
Bill and then allow the Lok Sabha Speaker to take a decision. This impinges on the

dignity of this House and the autonomy of this House. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: What do I do? ...(Interruptions)... 1 got your
point. The point is that it is in the Rule Book. Rule 186 says that at any stage
an objection can be raised as to whether or not a Bill is a Money Bill, and if the
Chairman considers the objection valid, it can be referred. ...(Interruptions)... That

is all. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, one more point. ...(Interruptions)... Sir, yet again,
the Government wants to avoid a discussion on the Andhra Pradesh Reorganisation
Act. In tomorrow’s agenda, which is being circulated, there is a Private Member's
Bill by the same Dr. K. V. P. Ramchandra Rao whose previous Bill was termed a

Money Bill. Now, he is bringing a Private Members’ Bill tomorrow.
MR. DEPUTY CHAIRMAN: That is a Resolution.

SHRI JAIRAM RAMESH: It is listed in tomorrow’s List of Business. Now, we

are told that the House is not going to meet after 12 o’clock tomorrow.

MR. DEPUTY CHAIRMAN: Nobody told you this. We have to decide that.

...(Interruptions)...

SHRI JAIRAM RAMESH: So, I hope, you will not once again subvert a

discussion on the Andhra Pradesh Reorganisation Bill. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: It is an academic discussion. We have to take up
the Bill now.
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SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, you just

said, and I like that expression, ‘constructive opposition vis-a-vis destructive opposition’.

MR. DEPUTY CHAIRMAN: I did not say ‘destructive opposition’. I only said,

‘constructive opposition’.

SHRI TAPAN KUMAR SEN: Anything can be described as a Money Bill when
it suites the destructive convenience of avoiding Rajya Sabha ...(Interruptions)... and

this weapon can be utilized then, and that has been utilised on a number of occasions.
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MR. DEPUTY CHAIRMAN: Let me now move on to the listed Business. If you
are very serious about it, you can consider the idea of a Constitutional Amendment.
That is all I have to say. Now, we have already agreed that first, we will take up

the Maternity Benefit (Amendment) Bill, 2016. That is again a non-controversial Bill.
SHRI JAIRAM RAMESH: It is also not a Money Bill.

MR. DEPUTY CHAIRMAN: I told you that you should try for a Constitutional

Amendment instead of wasting time here on this issue.

THE LEADER OF THE HOUSE (SHRI ARUN JAITLEY): Sir, the Taxation
Laws (Amendment) Bill, 2016, is a Money Bill, which has been listed today.

MR. DEPUTY CHAIRMAN: Now, the Maternity Benefit (Amendment) Bill,
2016, to be introduced. Shri Bandaru Dattatreya.

The Maternity Benefit (Amendment) Bill, 2016

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I beg to move for leave
to introduce a Bill further to amend the Maternity Benefit Act, 1961.

The question was put and the motion was adopted.

SHRI BANDARU DATTATREYA: Sir, I introduce the Bill. Sir, I beg to move:
“That the Bill further to amend the Maternity Benefit Act, 1961, be taken

into consideration.”
The question was proposed.

MR. DEPUTY CHAIRMAN: Now, Shrimati Rajani Patil. Mrs. Patil, the total
time allotted for the Bill is limited. We have to pass it in one hour. Therefore, you

can speak for five minutes.
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